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R.A. 66/94 
in 
O.A. 1524/93. - 	 ot. of Decision 	6-10-94. 

ORDER 

As per Hon'ble Shri A.U. Haridasan, Member (Judi.) 

• The applicarit3in the OA haMtfiled this Review 

Application to n-at-isSk)he  directiontontained in the final 

order in the OA directing the respondents to consider their 

re—engagement as-ø- Casual Mazdoor4and subsequent absorption 

as se-Contingent Khalasisdopending on/the length of the- 
- 	 ("r 

service in accordance with the rules. The Review applicenth 

hase stated that the above directions&FS likely to pes c4rw5t 

undue delay inWieiw re—engagement and in the circumstances 

of the case/it is necessary that the final order is reviewed 

and a direction is given to the respondents to re—engage thtm 

forthwith.. When the Review Application was placed before 

the Bench1  the learned counsel for the respondents Mr.N.R.Devaraj, 

necessary to review the order as the review applicants have 

already re1ySgaged as a Casual Mazdoor4 Since the review 
F 

applicants have already been re—engaged as  Casual Mazdoors 

we rind it notnecessary to proceed with the review application 

any further. Hence this Review Application is rejected. 

G0RTHI 
MEMBER(ADMN. 3 

(A.u. HARIDASAN) 
MEMBER(JUDL.) 

Dated : The 6th  Oct. 1994. 
Dictated in Open Court. 
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